
IN THE, CEI4TRAL ADMINISTRATIVE TRIBUNAL : WIDERABAI) BENCH : 
N. 

AT IDBRABJW 

C.P.No...56/97 in 
O.A.No, 817/93 
	

Date of Order : 5.2.98 

BTWEN. 

D.Charles 	 .. Applicant/Applicant 

AND 

Shri N.Ravindra, 
Chairman, 
Railway Board, 
Rail Shavan, 
New flelfl. 	 •• Resporx3ent/tespondent 

Counsel for the Applicant 	 •. Nr.C.Suryanarayana' 

Counsel for the ReSpou5ent 	 .. Mr.V.Bhjmanna 

Sn 

CORAM: 

HONBLE Si-IRI H.RAJENDRA PRASAD 3 MEER (Az MN.) 

HONBLE SHRI B.S. JAX PARAt.ESFMAR : MEI"BlR (JIJDL.) 

XAs per Hon'ble Shri H.RaJndra Praad, MemberCAdnin.') I 

After hearing Srj, C.Suryánarayana1, learned counsel 

for the applicant and Mr.V.Bhimanna, leatned standing counsel 

for the respondents for a length of tine it was submitted by 

Sri C.Suryanarayaria that he does not wish to press the C.P. 
any more aitnougn ins grievance remains more or tess unsoivea., 

H 



..2. 

Hence he requests permission to withdraw this C.P. 

and liberty to file a fresh OA in the matthr. He is permitted 

to do so by taking any or all grburds taken in the earlier OA 

and the CO besides any other new,  point which maybe relevant 

to the case. 

The C.?, is closed. No costs. 

E 	(Judi.) 	 I 	 Member (dthn.) 

Dated a StJ February, 1998 

(Dictated in Open Court) 	,, 4 
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c.p.' 56/97. 
To 

sri M.Ravindra, Chairman, 
Railway Board, Railbhavan 
New tlhi. 	- 

One copy to Mr.C.Suryanarayana, Advocate, CAT,I-Iyd. 

One copy to Mr.V.Bhimanrla, SC for Rlys, CAT.Hyd. 
One copy to HHRP.M.(A) CAT.Hyd. 

One Spare COPY. 
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CHEcjcjp By 

API'ROVED By 

I T4Hg CENTRAL 
TRIBuNAL  BENCH AT 

LI 

THF HON'BLE IIR.j cTICE 

/D  THE HON'BLE MRH.RAjENDRA PRASADGN(A) 
9k 	kZ 

DATED c 2.-7199 c9 

6 lcq 

in 
O.A.No 

Adnittea and iflterj 
1Ss$cJ ,   

aç. cJ'otd2 

?d of With direction 

flissed as WIthdrawn 
- 

rewRejectea 

order as to Costs. 
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